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ﬁclndla SHri Madhavrao To say thg, legsty this news-item has
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Vijay Pal Singh, Shri

‘MR, . The result* of the
division is: Ayes 111, Noes 34.

The motion was adopted.

sfim VESHWANTRAO CHAVAN:
1 introducei the Bill.

—

12.40 hrs.

; ES
TATEMENT RE. CENTRAL EXCIS
iND SALT (AMENDMENT) ORDI-
NANCE

E
THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

o
gnnmf:y the Ceniral Excises and Salt
(Amendment) Ordinance, 1973, as re-
quired under rule 71(1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha.

124012 hars.

MATTERS UNDER RULE 377

(i) PRESS REPORTS ABOUT SALARY, Alr-
LOWANCES ETC. OF MEMBERS OF PARLIA-
MENT

MR, SPEAKER: Shri Shyamnandan
Mishra to raise a matter under Rule
3711.

. SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, it is with great re-
tuctance but with a sense of duty that
1 have to refer to a news-item circula-
ted by a news agency regarding the
uhry ulowancas md amenities en-

been exazgerated very much and we
fing that this is a gross misrepresenta-
tion of the factual position as it obtains
today

The newspaper report says that the
salary, allowances and amenitiegs of a
Member of Parliament amount to no
less than Rs. 5000 per month. The
position seems to be completely in-
correct. It could be claimed that the
Members of Parliament in India
receive probably the lowest so [ar as
the salary, allowance and amenities
are concerned and, particularly if you
congider the price rise which has taken
place to the exlent of 22 to 23 per cent,
their economic plight seems to be ex-
tremely miserable. There is no doubt
about it.

As salary, a Member of Parliament
gets only Rs. 500 a month. It has been
claimed in the news-item that we are
almost on par with a Member of
British Parliament 'who gets 3,250
pounds a year. The comparison is
totally wrong. Even if you take into
account the total daily allowance ihat
a Member of Parliament gets Aduring
the course of a year, the amount that
he gets per month would not exceed
Rs. 1000 to Rs. 1200 per month. This
is an amount which is earned even by

a Section Officer in the Government of

SHRI BHAGWAT JHA AZAD:
(Bhagalpur): The Parliament sits for
not more than six months in a year.
Therefore, this daily allowance of
Rs. 1500 per month becomeg Rs. 750
per month. So, Rs. 750 plus the salary

of Rs. 500 come to Rs. 1250 per month,
Not more than that.

SHRI SHYAMNANDAN MISHRA:
If the account is taken of the expenses
that a Member of Parlizment has to
incur, that is, on his transpoft to fulil

his official engagements angd even .
cells which are so neem ﬁ

’th‘l Tarkeshwar Pandey also recorded his vote for AYES,
. {Introduced with the recommenda tion of the President.
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tarial assistance that he has to get, the
telephone bills that he has to pay, and
gll that, it would then appear that
their economic hardship are coming
mthewayoitheireﬂecﬁvetuncﬁon-

ing.

I thought the hon., Leader of ihe
House would come before the House
and clarify the position. There must
be somebody on the Treasury Benches
to look after these interests of ours.
They must make the position clear.
Otherwise, if it becomes our duty to
come forward to our own defence, it
does not look very nice. I think, even
now there is an opportunity either for
the Minister of Parliamentary Affairs
or for the hon. Prime Minister to make
a statement on the subject.

a3t

One thing which beats us completely
is the reasoning behind this news-item
given by a news agency where this
kind of disclosure has been made. It
is as 1f something new has come;
some new addifions have been made
to the salary, allowances and amenities
of the Members of Parliament. There
does not seem to be any reason for
coming forward with such a news-
item. I think, it is by a strange
anthmetic or calculation that such a
fantastic figure has been given. We
are prepared to sit with the news
agency concerned to find out what
could be the reasoning behind this or
the calculation behind this.

Mr, Specaker, although it mav no{ be
the intention on the part of the news
agency, il anpears to amount to an
attempt to bring the Members of par-
liament into contempt. Therefore, we
seek protection at your hands. I think,
it is the unanimous view of all the
hon, Members of Parliament that, in
the present circumstances. we require
sympathy and not any kind of a cruel
joke like this which is being perpetrat-
ed on us.

MR. SPEAKER: This morning T re-
ceived this notice from Shri Shyam-
nandan Mishra and also from other
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members. I gave a chance to Shri
Shyamnandan Mishra because ho hap-
pened to send it first. Prof. Samar
Guha and some other members also

sent their notices or met me,

SHRI SAMAR GUHA (Contai): May
I maoke a submission....

MR. SPEAKER: I am told by Shm
Indrajit Gupta that Shri Mishra has
spoken on behalf of all of you.

SHRI SAMAR GUHA. Sir, I had
actually given notice of a motion of
breach of privilege—but I did not press
it since you had given permission to
Shri Shyamnandan Mishra—because
some of the facts mentioned in this
report are incorrect ang distorted.
Here they say, ‘iravel by First Class
ACC by paying a little extra’. Then
they say, ‘VIP ireatment at govern-
ment hospitals’. It is not so. We pay
for it. We never wanted any extra
amenitics We only want certain faci-
Lities for our work. Day in and day
out an impression is being created all
over the country by the newspapers
that the Membhers of Parliament are
the most privileged class. This has to
be disabused, because we are represen-
tatives of the people and publication
of such kinds of news constiiutes an
attempt to denigrate our status and
our scnsc of responsibility, Therefore,
through you, Sir, I request that a clear
siatement be made whether we get
Rs 5,000, whether the amenities given
to us are comparable to those of
British MPs. Otherwise, we will be
misunderstood by the people,

MR. SPEAKER: We shall tiy to
collect every information and if the
whole information could come to us
during this very Session, we will lay
it before the House, I wil] send it to
the Leader of the House also.

Personally, may I tell vou that we
are having this salary of Rs. 500 p.m.
since the last many ¥years? We pave
np trade union, nor do we agitate for
dcarness allowance or anything of that
kind...
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SHRI A. P. SHARMA (Buxar): Re
cenily we have effected a ten per rent

voluntary cut..

MR, SPEAKER: Then, the allow-
ance of Rs. 51 that we are getting is
only during the sitting period of Par-
liament. We have calculateq that It
comes to nearly Rs. 1,500 or 1,400.
The MPs do not have the concession
of a free house—they pay for it
though with a concession. Ii is not
something new; it has been there since
the olden times. I have seen it abioad
and I sincerely and honestly tell you
that we are the worst and the least
paid Members ot Parliament. [ will
show 1t to you We do not compare
ourselves with the Americans. Now,
they had got another addition. They
get 25,000 dollars, Mercedes Benz cars,
stenographers, libraries secretaries,
offices, and so many things, but we
are too poor for that For the British
Parliamentarian, I calculated and I
discussed it with the Member; last
time and I got the information, it
comes to about Rs 12,000 a month.
Not only this, there are many other
allowances also I have noted them
down somewhere Last year the
Secretary-General and myself were
there and we got this information.
Even in the smallest countries to which
we go, we find what their Members of
Parliament get. Here, do you want a
member of Parliament, to just sit here
not reading and replying to the hund-
reds of letters he receives every dav?
I receive so many letters. Now I have
more than 2 PAs. I have got so 'nuch
private correspondence. They are kept
18 hours busy. You imagine if T were
to do it mvself, will it be possible?
You leave me aside. As a Member I
had two Stenos. One used to come in
the morning and another in the after-
noon. They got Rs 150 each. Still
they were grumbling that thev had to
do a lot

Telephone Bills—you cannot {magine,
these honourable guests when they
come, what a heavy burden they add
sometimes.

Rule 377
Also congider the number of guests
you have. We will send all thege
guests to the UNI gentleman and we
will see I honestly tell you that when
I was an MP I used {0 spend double
the amount I got as MP because out
constituencies are too near. In this
way, South Indian MPs are very
lucky. Bihar people also are equally
lucky.
To Ao MEo a1 ¥ AT FITATR,
A ST AT 94T O FT AT gl
gRN 1 T AT ST g T 67 g
gy 73T | afeds w1 3¥avw 7 Ast
BT w0 AR, WF Agnd sEA O
agt avar wifed, fee A 500 s@ W
AT Y AFAT @ | AT g ofew
TAAT BRI YEEE FITF TR 9 H
g % & 3w R T oy w G
ar f57 o W fms S amarar v
Tfed {F 39 w17 & fw arev formd
&€ mad &0 A% i 3a qF
srAr g fa v g A AT 8
A e g7 7 wma ww wvg ¥
AT 27 a1 97 FwE g7 AT R,
i dafArsA 2, 9v & T=a1
Fhrtafra=ad

qAE WY U T@ R & g
gte frarar dvgEr =& o &
AT Fl G TP fFEIT A )BT
SARAAT & 4rg 57 #1479 § W AT
AT &5 FM, U9 TA AT AT | AT
ARETHTR FAT3) TIAT B, AT o THET
g5 0 3T & WEA AT |
We will see where we stand.

SHRI SAMAR GUHA. Some of us
have to maintain three establishments.
I got elected from a rural constitu
ency. So I have to maintain one

establishmert here, one at Caleutta
and the thirg one in my constituency.

wee e & wrg w5 awea-
dora ¥ Fatr efex ol fafree ¥
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{weae i)

Y& T q1, ox I Ao Prwdr
THTE & Qe Qe qWe 500 WF Ay
& =1 1 251 Wi e w1 o o fear
gw & 1 wife AT &) &€ Tag T
BT 3—TrRANTH ¥ T Fra 8,
L GLUE L (1) @fﬁ'l’, h] TEy s
g &, AT WG IT F1 F, A9 @
¥ 1 Ed N ow @ a T g
A

R 117 %8 ¥ g &1 famyr wdy
BT 71 77 —Forw 1€ ¥ ag qac A B,
%39 61 AN ST & TawHEAT
¥ FET | R fre® faar o awe
o 7 T g1-gom 38 G0 &, gw
U & fad OF &, Ifer gt toa
Wal qr, I O w0 qTEr fEQr
W™ | WY WAR WA giT AT &
AL I F1 T ATAS § | FEIGT AT
NF W F grEA W@ )

(h) StrRikg IN CEAT TvyRrE FacTorY,
BoMbay

SHRI DINEN BHATTACHARYYA
(Serampore): I have got a brief sub-
mussion {0 make. It 18 this. There
are more than 1300 workers of the
force owned CEAT Tyre {factory,
Bombay. They are on strike gince
the 13th of November, Lrotesting
against the over-work-load and de-
manding incresse in their emolu-
ments, The Labour Ministry has
failed to take up the cause of the
workers. The fallure of the Govern-
ment to settle thie dispute has ag-
gravated the tyre, tube shortage in
the country and created umtold suf-
ferings to small transport operators.
I wish to draw the attention of the
Government through you, Sir, and I
make a submission that they must
try to avert the strike at the earliest
opportunity so that production may
not be hampered. 8o far as I know,
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the workers are very eager for a

gettlement on that no new

work-load is there and they get their

proper emoluments.

MR, SPEAKER: May I know from
the hon. Minister if he wants to make
any statement today or later on?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): 1 am not
aware of the strike, I will try to
find out the position and do whatever
18 necesgary.

‘MR, SPEAKER: With regard to
the facts which have besn brought up
to your notice you can come out with
some statement later on.

SHRI BALGOVIND VERMA: Yes.

SHRI 8, M BANERJEE (Kanpur):
About the Indian Airline Strike, let
the non Minister come with a slate-
ment Sir Negotiations were golng
on. I would request the Minister
through you to make some statement
about it

SHRI DINEN BHATTACHARYYA!
New conditions have been imposed
on the other hand.

1259 hrs

MATERNITY BENEFIT (AMEND-
MENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): Sir, I beg to
move*:

«wThat the Bill further to amend
the Matermity Benefit Act, 1861, as
passed by Rajya Sabha, be taken
jnto consideration.”

The Maternity Benefit Act, 1061 was
enacted to secure uniformity in the
payment of maternity benefit to wo-
men industrlal workers and its pro-

*Moved with the tecomendation of the President.



